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~ o _This reference application is taken up for disposal at the request
. of the learned counsel for the parties. It is accepted that the point involved
’ in this reference ap_piiéation is as follows:
“Whether on the facts and in the circumstances of the
- case, the assessee’ company was entitled to claim
B depreciation in view of the provisions of Section 32
of the Income-tax Act; 1961 in respect of the factory -
- * building belonging to it and used by it for business.”
Ans:w'er has to be in the affirmative in view of the decision‘of the
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. . Apex Count in.CIT v. Podar. Cement Pvt Ltd [1997) 226 ITR 625..."and )
. § . ) S . i S, ‘
i 'Full Bench decision of this Court in  Gowersons. Publishers (Pvi) Lid v. -
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- CIT [1999) 240 ITR 193. ! =
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